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Date of Orcder: 20=2-96

Between:

. ! mahabub -Hussait,

~Applicant

and -

3 1. The superintendent of Post Offices,
Mahabubnagar Postal Divis:Lon,

Mahabubnagar. ‘

'’ Mahabocbnagar

2, The Postmaster,
Head Post Office, Mahabubnagar.

Respondents.

For the spplicant s- Mr. S.Ramakrishna Rac, Advocate,
Mr o K-Ramulﬁ, ’

For the Btespondents :
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TO

1. The Superintendent of Post-Offices,
Mahabubnagar Postal Division, Mahabubnagar.

A

2. The Postmaster, Mahabubnagar Head Post Office,
‘ : R :

Mahabubnagar.
3.0ne copy to Mr 8.Ramakrishna Rao, Advocate, CAT

4, One copy to Mr.K.Ramulu, &ddl.CGSC.CAT.Hyd.
5.0ne copy to Library, CAT.Hyd.
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6. 'One spare copy.
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grievancs, if any, and if so advised,

2L '~

-2-
C.2.1505/95. i Dt. of Decision : 29-02-96.
ORDER

I As per Hon'ble Shri H. Rajendra Prasad, Member{Admn.) X

- -~
Heard Shri S.Ramaskrishna Rao, learned counsel for-

the appiicant. The réspondents were not represented by any

counsel when the matter came ug fpr‘hearing today. Hcowever,

-the -counter filed on bahguf of the respondents has been duly

taken note of, - . . -

2. Briefly staéed,the aﬁplicant claims that _he was

born on 11-12-1946, He is aggrieved bfithe order of the

Superintendent of Post office, Mahbubnagar;vide.legfer No.
‘t?iVGr-D/Dlgs. dated at MBN the 16-11-1995 (Annexure-III) altering

the date £Fom 1946 to 1936,

3. It is noticed that the petitioner has not even made

8n attempt to exhaust any aslternate efficacious remady which is

normally available to him, for the redressal of his grievance. o
He bhas instead filed this OA almost immediately after the issue

of the impugned order. Th#s is unacceptable, N\

4, Thne applicant shall now submit a detailled representation,

together with any documents or proof which ﬁs\:i:érave in position

to support his claim, to the Director of Posta rvices of relevant

Region vithin 15 Gays frem the date of receipt of this order. The

Director of Fostal Services shall thereafeow saba - —.s. —_—
decision on facts contained in the representation, as well as in the

OA anc¢ the counter affidavit filed therein, and on the overall

merits of the cage within 30 days from the date {of) receipt of the

applicant's representation in his4§;r office and communicate the

same by means of a speaking order.

after a final decision is
cormunicated by the Director of Postal Services.

6. Thus, the CA ic disposéd of at the admission stage. /// ,
-
No costs.
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(H. Rejendra/Prasad) /
SpPr Dated 1 29-02-96, Member {Admn. ) T REPSS
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IN THE CENTRAL ADMINTS TRATTVE TRIBUNAL
' HYLERABAL BENCH AT HYLERABAD

THE HON'BLE MR _JUSTICE VG NEELALERT RAO
. VICE‘CE&%RMAN

AND

| - Qmw&mﬂmﬁw‘*
THE HON'BLE MR « ReRRAHCARAIAN - MLA)

Dated: 24~ ) ~1996

1

... ORPERATULGMENT
M.A/R.A./C.A.No.
in
0.a.No. |50 g !qg
".1.No, ' (Wep. No. oy

" Admitt#ed angd Interlm dlIECtlonS
issued.

Ailow &.

Disposed of with directions

O order as to costs.
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